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1.1 16.10.96. 	SH± SK. Sinoh, the counsel for the applicant. 

Heard learnsd counsel for the applicann the 

question of admission. •drnit Issue notices upon the 

respondents asking them to show àause as to why the 

tiLL ' 	 reliefs sought for in this application should not 

be granted within 42 days from the date of receipt 

of this ordr and the copy of the ap1ication 

2. '\Rnardinq stay, isue notice upon the respondents 

asking them, tp show cause as to why the* stay as prayed 

for should not be granted within 7 days from the 

receipt of this order. Interim s:tay is refused at 

I 
 \ this 	stage as prayed for. The matter will come 

up on 23.10.96 for hearinQ on stay. 

/C8S/ 	1 	
(0. Purkayy - 	

. 	 Mber (J) 

212310.96 	 Heard Shri S.K.Sirgh, counsel for the 

applicants. He submits that the matter can be 

decided at the admission stage. itself since questjo - 

of law relating to promotion matter involved in this 

case. Or the basis of the facts and Submissions made 
\¼r' 	 by the 1eart ed Advocate for the app1jcan I find, 

the case 	 The case 	ad. dmitte 
on 16.10.96. The case may be decided on merit if 

the respondents file Counter during the date fixed 



in stead of granting stay as prayed for. 

Accordingly I fix the case for fipal hearin1g 

on 13.11.96. In the meantime the respondents 

shall file a Counter, if any, and on receipt 

of the Counter the applicants shall be at 

liberty to file a Rejoinder, if any, within 

this time. Issue notice to the respondents i 

nos. 1 to 3 and the, respondents nos. 4 to 24 

through the Chief General Manager under wham 

they 	 Ap are working. plicants are, directed 

take steps accordingly within three days from 

' today for serving the notice on the respondents. 

( D.. Purkayastha ) 
SKS 	 Merrber (J) 

3.1 13.11.96. 	List it on 24.12,96 for hedri 

vyl 
 

,7'csi 	 (\J.N. flehrotra), 

S" I 	k't ViceJchairmdn 

24.12.96 	 None appears for the partias, 

CM 	• Written statement has not osen filed so far 
• 	 in this case. Respondents to fileCiittn 

statement within four weeks. Rejoinder,if any 

to oa filed within two weeks tberafterJ 

List this case .jefore the Registrar fo 
completion of record on 13.2.97. \ 

(Kfàaha) 	 (V.N. 1edirotra) 
liemoer (A) 	 Vice-Chairman 

I - 
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a. 	 S  
None for the parties. On perusal of the 

record it appears that the notices were 

received by the office of the C.G.M.,Telecom, Patna 

on behalf of the private respondents no.4 to 24. 

Notices on behalf of the respondents no.1 to 3 were 

served through Sr. Standing.Counsel.  A  vakalatna.ma  

appears toh,ave been filed on behalf of the.  resppndents 

no.9,10,11,13,18,19,21,23 and 24. W/s 1s not been 

MF6. 

6/12. 3 j, 1997 

N. 

7/25.4 
Ij 
1 1997 

8/ 26.5,.1997 

filed on behalf of any of the respo ents. Put i 

on 12.3.1997 for W/s. 

s,P.sjru1a ) 
Dy.R.egistrar I/c 

The learned counsel for the applicant Shrj 

N. cArnbstha is present. None 5f or the respondents. 

• 	The learned counsel for the applicant is 

present. None for, the respondents. W/s has not 

been filed so far. Put up on 26.5. 1997 for filipg 
W/s as a last chance. 

Dy.lRegistrar I/c 

None for the 	X3iX parties. No W/s has yet been 
filed though sufficient time was given therefore.. In the 

circumstances, let It beli ted before aon ' le.Bench 
for direction on 4.7,1997 	

..SinhC ) 
Dy.Registrar I, 

No W/s has . yet been filed. Put i 1997 for 

filing W/s.  

( S.p.Sinha 
Dy.Regjstrar I/c 

'l 



V - 
V 

	

9/04.W.97 	Shri 	 coune1 for the applicant. 

*o 	/s has oee n f ilea so fa r. Four weeks - 

time a io no moxe is a llowea for filing Wts. Rejoinuer 

may be filfl within twoI weeks thereafter. 

List on 21.08.1997 for ctjection. 
1. 

"(v.N.JYjehJQtra) 
vice-Ohairrran 

10.! 21.3.97. 	tJ/S not filed so far. Four weeks further time is 

allowed for thesame. Rejoinder'ma be filed within two 

weeks thereafter. List it on 21.10.97 for direcion. 

	

/tBS/ 	 (V.N. (lehrotra) 	• ;' 

Vice-chairman 

	

11/21.10.97 	 /s has not been tiled so tar.Four weeks 

KJ 

12./ 1 

further time is allowed for the same. Rjoindr, if 

any, may be filed within two weeks thereafte,. 

List on 30.12.1997 for direction. 

w. 
(V.N.Mehrótra) 
Vice_Chajrman 

.2.99. 	None for the parties. w/s not filed so Par. 
Four weeks further time is allowed for the &àme. 

Rejoinder, if any, may be filed within two woks 

thereafter. List it on 7.5.99 for direction. 

/c8s/ (LKSHAt) 
	

PR 

EI1BER () 
	

IIEIIBER (A) 

;11 
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13.1 7.5.99• 	
Shri S.K. Singh, the counsel for the applicant. 

Shri S.C. Jha the learned counsel for the 

respondents submits that in spite of reminders to the 

concerned Department, the comments has not been made 

available to him. That being as such, the matter be listed 

for ex-parte hearing on 9.3.99 

2. 	
Let a copy of th is order be sent. to the concerned 

	

(L. HMINGLIANA) 	 (s. NRRAYAN) 
MEMBER (A) 	

VICE-CHRIRM Aq 

14/09,08.99 	For want of time,hearjng is adjourned to 
2-4.09.1999. 

(L Hming•li.ana) 	 (.arjafl S&T 	 Mçrnber() 	 Vicechajan 

15./ 24,9.99. 

For want of time, hearing is adjourned to 3.11.99. 

/CBS/N(LHfIIN lANA) 	 (S. NARiWAN) 

	

MEMBER (A) 	 VICE-CHAIRMAN 

3.11.99 	 . 	 S  

For'an of tirne;  lIst it on 27.12.99 for hearing. 

(LL HMINGLIANA) 	 (S. NARIWAN) 
/C8S/ 	 MEMBER (A) 	 VICE.CHAIRMAN 



I 
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17./ 27.12.99. 

Since 0.B. is not available today, hearing is 

adjourned to 4.2.2000. 	 r 
-. 

/CBS/ MEIV1BER (A) 

17/4,2.2000 	None for the parties. 

List it for hearing on 15.3.2000 

AKJ 	 (L.JHA) 	 (L.RK,PRASAD) 
.f-EMBR(J) 	 NEMBER(A) 

18/15.3.2000 	Sh. S.K.Singh.- counsel for the applicant. 

xizXxX 
None for the respondents. 	

I 

List it for hearing on 25.4.2000 

p.  
AXJ (L.JHA) 	 (L.R.K.PRASAD) 

MEMBER (J) 	. . 	 ?IEMBER( A) 

19/25.42000 None for the applicant.. 
Sh.H.P.Singh, ASCS for the respondents.. 

List it for hearing on 29.5,2000 

- 	
fl 

AKJ 	i44
IVIXMI83BR(A) 

A) 	 (L.JHA). 
V 	 MEI-BERI 

/ 
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20/29.5.2000 	none for 	applicant 

	

the, 	 . 

Note for the Pvt. respondent. 
Sh. ,p.SiflghS ASC, for the respondents. 

$h. Singh states that vs was filed as fa 

back as on i4.5.9• However,the 
',4S kZXE. 

is 
not available on the record. The off ice is directed 

to trace out the ws 
and place it on record. In the mean 

time, the counsel for the respondent is reaested to 

file phOtOCOPY of the S. List it for hearing 
On 

21.7.2000 . 
I C 

( L • HM GL.IAtA)
.J HA 

MEMBER(A1 ' 	
NEMBER(J) 

.21/21.07.2000  : For an.t of t.ime te hearing 

' 	 to,2 .08.20 

skj 	
(.R.K.rasad)/M() 	

.NaYafl),'V 

6 	 .•' 	 -.' 	 - 	
:' 	' 

22 
. 	20O,0 	. 

List on 17.10.2000 for heifl' 
	" 

(L R.1 Jrasad) 	
.(S.NaraY an 

 

23 17.10.2000 	
Due to advocates' strjke, the ç se ii 

adjoUfled to 22.11.2000. 	 . 

	

) 	
( Lakafl Jha 

it'ingliana 
) 

N . 	 Member (A) 	
Member () 

24/22.11.2000 FO Jaflt of L the hearing is adjourneô to 

18.12.2000. 

skj 	 . 
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25./ 1812.200. 

For want of, timsi hearing is adjourned to 23.2 .2001 . 

(L.R .K. PR'A\O)/fv1(: 	 (S. NIR MYRN)/v .c. 

None for the pärtjes 

As a lest chance 1it it for hearing'  
\on 204.2cic1' 

( 	 )/M(A) 	( L. Jha )/M(J) 

On the request made by the learned counél 

for the applicant, list it for hearing 

on 06.072001,, 

'RK/ 	(L. HMINGLIANA)/M(A) 

28/6 .7.2001 	For waritof D.B,, list it O 

17 .8 .2001 for hearing. . 
. 

SKS 	 . 	( L.R.K. Prasad )/M(A) 

2 9/1.7.08.2001 : None for the'ptjes. 

The matter is ofthe year 1996. Sy looking 
into the record it .trenspires that even on prevjou 
occasions the, applicant's siie had not cared to appear, 
perhaps, in such circunstance the applicant hasJo 
interest in pursuing the matter. However, by way/of  
last chance, the matter is adjourned to 07.09,21 
for hearing. If the applicant fails to appear / 

- 	
.... . Contd / . 	, - 



0.A.No,497/95 	 L 

on the next date, necessayoers in that 1iht shall 
be. passed. 

Let this matter be listed on 07.09.2 001 for 

.R.K.Presad)/M(A) 	 (E.N..j h Neelarn)/V.C. 

30/07.09.2001 : 	No-one appears for the applicants even 
tcxlay, Lr. Ii.P.Singh, A$C for the respondents is 
present. 

Perused the oer so passed by this bench 
at the last oasion i.e., on 17,08.2001. Inthat 

light, also keeping in min1 that even teday none 
appears on behalf of the applicants, he matter 
stands dismjs ed for default. 

fr 
skj 	(L.R. K. Prasad )/M (A) 	 (B.N .Singh Neelam)/v .C, 

a 


